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For the Applicant  : Mr. G.B. Kumar, Counsel 4
For the Respondevnts : MK NA. Khan, Counsel ; ‘

ORDER(Oral) |
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Per Mr. V Ajay Kumar, Jﬁdicial Member:

Heard Ld. Counsel for both sides.
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2- The applicant has filed O.A. No. 155 of 2007 impugning an order |dated

“Has-heen reverted to the post of
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proceedmgs The said OfA Wi ;dlsposed of by this -
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fgp far as it relates; to the

her present pos/tlon
. the DPC of 106.1 0. 2006

& till COmp/etlon isEipl . till complehon of aII
:;.admmtastratlve remeglios” g“ |

% Tribwﬁals Act.

n ee fer as tt re!ate*e to the
apeljcanb ah ._—ra | 'fhonsider the cage of the
applrgant ﬁa[ fégu!er pro?‘hetggn to the pwg,st oF PO baeed @n the: vacancy of
July ﬁ*o %Thls DPC §, a- fb " shou#? consider records

‘‘‘‘‘

as Chafge sheet etc
30.8.2004. The Apex

oun‘ has held in the cqge%f Unlon of India and ors.
Vs. N.R Banerjee and' "Brs:=reported-in~1997 (9) SCC 287 and again in
another case Syed Khalid Rizvi and Ors. Vs. Union of India and Orsh 1993
Supp (3( SCC 575 that select committees DPC are ‘required to meet
reqularly every year and not doing S0 amounts to dereliction of

- administrative duty.

17. Although the applicant had not prayed for a review DPC.to cens:der
her case, it is in the power of this Tribunal to mould relief to suit the
requirements of justice. In coming to this consideration we have algo kept
in mind the fact that the applicant is now. rearly 58 years old and wc]au/d be
shortly superaninuating. This exercise should be completed within all period
of three months from the date of-communication of this order cons:der/ng
the fact that all the members of the DPC are local members from the A&N
Islands. The O.A is, therefore parﬂy allowed and disposed of accord/ngly

No costs.”
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| 3. In pursuance of the aforesaid order, the respondents have conducted a

review DPC and passed an order No. 50 dated 21 1 2009 and accordingly

promoted the applicant to the post of Programme Officer (ICDS) on regular basis.

Thereafter the applicant retired from service von attaining the age

superannuation w.e.f. 31.5.2010.
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4, However the applrcant allegmg that the order dated 21 1.2009 was

passed in accordance wtth the

in'ble Courtsiy OA
authorities*
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6. - Itis seen thaf““th__ applicant has filed the- rnstant Q A. seeking a direc

j ""‘ﬁ% M

upon the respondents to comply* wrtmthemorder*dated 10 12. 2008 passed in <l> A,

155 of 2007. No second O.A. is marntarnable for seeking a direction to con
with the orders of this Tribunal in an earlier O.A. and the remedy for the sam

in a different form under dlfferent provisions of law.

7.  When the CPC filed for the said purpoée, was already dlsmissed,
remaining remedy for the applicant. is o'ﬁly to question the latest orders of

respondents i.e. dated 21.1.2009, if she is still aggrieved.

o2
\r-,z"*}

' egtrg; s pf this Tnbu’*l"ral,,ln O.A. No. 155/1}.007

,,E_,,rwellef onre/ref’s order or orders dlrec lon or dlrect/ons as

of

not

ame

author/tlefewto comp/y

No

to conpuct
date of communrdatron

tion

ply

eis

the

the



0a. 31.an.2013
A 8. Inthe Circumstances, we do not find any merit in this O A. and, 3 ccordingly
2 the same is dismissed. However, the apphcant is at liberty to questlon the order
; ,

dated 21 .1.2009, if she is still aggneved in accordance wuth Iaw No costs.
| | — |

_(Nandita Chatterjee)

(V. Ajay Kumar)
- Administrative Member | Judicial Membe
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